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COURT-II 
IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 

(APPELLATE JURISDICTION) 
 

APPEAL NO. 275 OF 2015 &  
IA NO. 443 OF 2015 & 219 & 220 OF 2016  

 
Dated:  18th December, 2017 
 
Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member  

Hon’ble Mr. S.D. Dubey, Technical Member 
 

In the matter of: 
 
Damodar Valley Power Consumers Association & Anr.   …  Appellant(s) 
                                 Vs. 
West Bengal Electricity Regulatory Commission & Anr.  …  Respondent(s) 
 
Counsel for the Appellant (s)  : Mr. Rajiv Yadav 

 
Counsel for the Respondent(s) : Mr. Pratik Dhar, Sr. Adv. 

Mr. C.K. Rai 
Mr. Umesh Prasad  
Mr. Mohit Rai for R-1 
 
Mr. M.G.Ramachandran 
Ms. Ranjitha Ramachandran 
Ms. Poorva Saigal 
Mr. Shubham Arya for R-2 

     
ORDER 

 

 

IA Nos. 219 of 2016 & 220 of 2016 
(Application for condonation of delay in filing rejoinders)  

 
The learned counsel appearing for the Appellant submitted that, 

the delay in filing rejoinders has been explained satisfactorily in the 

accompanied affidavit along with the application. The same may kindly 

be accepted.  The delay in filing rejoinders may be condoned and IAs 

may be allowed. 

 

The submissions made by the learned counsel appearing for the 

appellants, at supra, place on record. 
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The delay in filing rejoinders has been explained satisfactorily in 

the accompanied affidavit. The same was accepted. The delay in filing 

rejoinders is condoned. IAs is allowed. These two IAs stands disposed 

off accordingly.  

Post this matter on 12.02.2018 as agreed by the learned counsel 

appearing for the appellants and learned counsel appearing for the 

respondents. 

 

        (S.D. Dubey)      (Justice N.K. Patil) 
    Technical Member          Judicial Member  
 
js/kt 
 

 


